CENTRAL ADMINISTRATIVE TRIBUNAL
BANGALORE BENCH .

Commercial Complex(BDA),
Indiranagar,

Bangalore - 860 038

Application No. 129/35(}')'{5 Bl )8‘(‘:) Dated the WOPr = ? SE'O\} 1936

To Shri K. Krishnamurthy & 2.05%. eee MApplicanth

( Shri M. Narayans Swamy, Advecate )

Versus

1. The Unien ef India represented by its Sécret-ry,
DR.D,0., Ministry ef Defencs, South Bleck, New Delhi-110011.

2, Scientific Advissr te Raksha Mentri & D.G.R & D ., South Bleek,
New Delhi - 110011

3. Directer, Gas Turbine Rsssarch Establishment, Jeeven Bimznagar,
Bangalers - 560075,
( Shri M. Vasuddva Rae, Advecyte )

Subject: SENDING COPIES DF ORDER PASSED BY THE BENCH
IN APPLICATION NOG.% 129/“(”#}?{/24@?
s -

Lz.222 )

Please find enclosed herewith the copy of the Order/imtesim—Brder
passsd by this Tribunal in the above said Applicatioﬁbun 1.9.1986,

SEC

10N Dﬁ;mzn
(Judicid))

Encls As above.

Copy teot-
1. Shri K. Krilhnnlurthygﬁgdvg. Advegate fer
C/e Shri M.Ngrayans Swvamy, I:";::::::
No 844 (Upstairs) V Bleek, e ¢
Rajajinager, Bangalere-560010.
2, §hr1 M. Vesudeva Res : Advecate fer

Addl.Central Gevt. St.ndingqcnunail, Respondents.

High Ceurt ef Karngtaka Buildings,
Bangalere-1. '

Cofytofles oA bes 120 (e K M\M’Si/aé((:)
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¥

" Office ‘Notes * -

T

b
", Orders of Tribunal

1.9.19& |

&.Nos, 129 to 131/86 (F)

Shri M. Vasudeva Rao, counsel
for the respondents, has no objec-
tion to the prayer asked in the
Applications being granted. The
reliefs are granted to the appli-
cants accordingly, '

Shri M. Narayanaswamy, counsel
for the xesp applicants, submits that|
no interim order was passed by this
Tribunal in these three Applications,
in view of a recent decision taken
by the Central Government, the lst

respondent herein,
he submits that
However,/the cases of the

applicents may be considered by the
respondents on priority basis, since
the applicants in these applications
are also similarly placed as in
A.Nos. 21 to 23/86 (F) and 120 to
125/86(F).

The above submiscion has force
and we therefore direct the respon-
dents to deal with the cases of the
applicants in the matter of allotment
of quarters oﬂfrioﬁ.ty basis.

Applications are ordered

QAAJ%%uQ¢/‘\

accordingly. /

® (L.H.A. (CH. R.K. R®O)
MEMBER (AM MEBER (JM)
1.9,86. 1.9.86.
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